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B e ML Chandon
FOR THE RESFONDENTS AR S S & QAR
/
OFFIGCE NOTE ‘DAT E ORDER
0'0‘....00010.000..'.'..0.0.!0001000000ttc‘.ono.t‘."‘.."..0.0.‘0..0.0000
4 11-8-G5 " Mr.M_.Chanqla for the applicant,
pine ipriication 18 1 Application is totally misconceived as
'l‘: ‘”f'dpzvlt;;}] tirme relief are directed only for quashing
(02 0 < -
posited vide- : the appaintment of respondent No.4
POIBD NO 224308 without claiming any relief for the
ated . 2Hr uﬁ,b applicants themselves as they would
edai—t0 be entitled the-consequent
73 upon quashing the appointment of
. Rog respondent No.4. The relief of declara-
\%/ tion sought cannot be granted in
1solatlon ‘as the applicants have not L
disclosed any grievance relating to A
6.10.95 : " whi -
‘3 yZ—C/? tt'xems?lves in aid of wblch the ‘declara .
?c.g(a‘z]ﬁ Mc'é’ Wé(e . tion is necessary, We are therefore,
1. 9. Qg ,wa-‘ 9/)1/0 inclined to reject the application .as
NPDY Sa' oS el ol .| not maintainabjle, However at the request
4852~ 856 O, 21128 Y of M. M.ChandaAt& allowed to w1thdrav;ll~f
g ﬂio enable the applicants to adopt apgro- :
oAf, | prlate remedies xs if they arefe‘ggrleve
b— by any a{ctlon of '
, affectlng any legal rightg, ’
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- ' Sri Ganesh Chandra Barman & Orse.

.9 essee w
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=Versuse-

Union of India & Others

CE

tecoe o‘o P Respondents

INDEGX
Sl. No.  Annexure Particulars Page No.
1 - Application
2. ; ; 1 - Estt.Order No.243/92 j6-1%
~ R dt, 31.8.92 -
3 - 2 Estt.Order No.144/94 19~21
o dt. 16,5.94
4- 3 Estt.Order No.249/95 —22~
- . atd 4.8.95 .
5 4 Estt.Order No.222/95 2
6 5 Appointment Order 2.6 - 7'%..

14 oo * ) . . dto 4.80 95

-

Filed by :=~

/2’(""( ‘M’ﬂ{ . QW Advocate
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d. Particulars of the Applicants

- = .
‘le Shri Ganesh Chandra Barman i’

Son of Late Bhupen . Chandra Barman

2. Shri Ramen Kumar Das

Son of Shri Anadhiram Das

3e Shri Khagen Baishya
Son of Shri Nabin Baishya
4. Shri Pabltra Kumar Nath

Son of late Srikanta Nath

n

eeesocon AEElicantS

All the 4 applicants are serving as Group'D’

Sepoy, ‘under the Commissmoner, Customs and Central

i

Exnise, Shillong and presently posted in the office

of the Assistant Commissioner, Customs and Central
4

Excise, Guwahati,.

2. Particulars of the Respondents
. 1y ' Lo LI I

1. Union of I'ndia
i
through the Secretary to the Govt. of India

Department of Revenue
!
Minlstry of Finance,

$

vNew Delhi

,

. 2 COmmissioner of Central Excise,
t . t-
Shiilonge.
3

C/gwwg,z el Pman



3. Additional CommiSSioner (P&v)
' 1 ¢
Customs & Central Excise, '

Shillong

4, Smt. Lidaris Syiemiong,
'Office of the CQmmissioner of

L + v -

Customs and Central Excise,

i +

,,,,,

Shillong
TR ReSEondentS
3. Particulars for which thls _pplication is rade.

f. P » PR 4 . ’

This application is nade against the

L 2% B
Establishment Order No, 222/95 dated 17. 7 95 and

S e ¥

| also against the appointment order of Smt. Lidaris

Syiemiong issued under Office Memorandum No. 11/31/
- H H
7/E.T II/90 dated 4 8.1995, appointing her as

i'-.‘.;‘ll;, N 1 - ] bt 4, [ )

Assistant Librarian. against the vacant post of
[ S 1 L4 - s

Lower Division Clerk.

1 & .. L

4, Jurisdiction

[ [REIA .;g;.‘qii--

That the applicants declare that the
_ subject matter of this application is within the

jurisdiction of this Hon‘ble Tribunal.
B 1

Se Limitation.

- -4 [

That the applicants further declare that
this application is filed within the period of limita-
tion prescribed under Section 21 of the Administrative

L] - - t .

Tribunals Act.

é}ww%ﬂt&&m
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1.

T

4
6. Facts of the Case
6.1 - That the applicants are citizens of India

and as'such they are eAtitled to,all the rights and

priVileges éuééénteed‘by the Constitution of India.

all the applicants are ser;ing as Group 'D' Sepoy,

under the Com51551oner, cﬁsééms'ééé Central Exc;se.

Shilloﬁg’asé‘o;esently posted'as Group 'D' Sepoy in

'tﬁegoéfice of‘tﬁe Assistant COmm1551oner, Customs and
N .

Central Exc;se. Guwahati, ‘71.4, ,{l—au’ .6' Lo f—/v‘ 66«4«1«%’

(eored o - ' At e arent , fhes
M’fbimh o Toinlfhy, A e EO G <AT Lo
6.2 That all the applicants have passed Matricu-

f

lation Examination and they are eligible for consi-

vty fs s &

deration of appozntment to the post of Lower Division
LI B N tas - ] .

Clerks.

6.3 That your applicants initially joined under

Collector, Customs & Central Excise as Sepoy on
) [ T 1
different dates and also acquired the requiSite

A v - ¢

qualification for promotion to the posts of Lower

L} ..

-Division Clerks. The detail particulars are given

. [ ¢ . o k
below :

4.Pabitra Nath

' gamfiggnthe"' Educational ' ‘' " Date of initial Date of passinc
12 . qualification appointment as exam, for Gr.,D
o Sepoy : officers for

promotion to
the grade of
L.D.C,

1 .Ganesh Ch,Barman Matriculaftion March, 1987 . 16.5.1994

' Examination ' .
passed
2.Ramen Kr. Das ~do~ 11.8.1983 31.8,1992
3 .Khagen Baishya =do= 18.,3.81 31.8.92

~-do= .11, 1983 . . 31.8,92

: - : . | C;Zl4zéggf'ébf-fbé&27hqy



6.4 | That all the 4 applicants being eligible

for appearing in the promotion Examination for Lower
Division Clerks. They have appeared in the Promotion
‘Examination and declared successful by the respondents.
The applicant No, 2,3 and 4 appeared in the promotion
Examination held on 14th & 1Sth April, 1992 and applicant
‘No. 1 appeared in the promotlon Examination held on 20th
& 21st December,_1993 and all the applicants were
declared successful vide establishment-order No. 249/92
dated 31st August, 1992 and also vide Establishment Order
NO. 144/94 dated 1645.1994 and after declaration of
aforesaid result of promotion examination, the applicants
.are waitlng for their turn for promotion to the post of

Lower Division Clerks.

} g Copy of the Establishment Order No., 249/92
dated 31.8,1992 and Establishment Order No. 144/94

- dated 16.5.94 are enclosed ‘as Annexure 1 and 2 respectiveiy

645 That Smt. Lidaris Syiemiong, wife of late

Peter Lyngdbﬁ; Ex-Inspectof, Customs and Central Excise,
Shillong who expired whiie on duty, she was appointed
by the respondents as Lower Division Clerk(iq short L.D.C.)
@""f{ an the‘iyeag—rl-i%ﬁs;- although she was a non-mag;;e candidate
Aﬁ with an undertaklng from her, tpat she woulé scquire
the requisite,quallficatlon within a period of two years,
i.e. respondent No. 4 is required to pass Matriculation

Examlnation within a period of two years for regular

sz% Ch padoman



appointment of her service in the cadre of L.D.C.
but unfortunately she could not acquire the requisite
qualification for regular appointment to the pPost

of L D.C. on compassionate ground.

»

6.6 That the appointment of respondent No,4
hto-the post of L. D.C. was terminated with effect
from 7 8.95 (E/N) vide Establishment Order No.243/95

LI T S

dated 4,8,1995 ag she could not acquire requisite

ot by

- educational qualification. It is further stated in

oL Y

the termination order that the same is issued in

L 1 40

Iconcurrence with Ministry 'S communication Fo NOo, =A-

12012/25/94-Ad-III-B dated 29 4.1995,

t 4 .. . L

A copy of the termination Order issued
under Establishment Order No. 249/95 is enclosed as

Annexure-3.

6.7 - Most surprisingly, respondent No. 2 vide

Establishment Order No. 222/95 dated 17.7 g5 wherein
1 i}
it is stated that in exercise of powers vested vide

'Mmistxy 's letter No, A-12012/45/90-AD-III-B dated

y 4 [ S S

10.4 90 a supernumary post of Library Asgistant in

s |

the pPay scale of Rse 950-20-1150-EB-25-1500 is created

‘ LI

in View of extra-ordinary circumstances, arising out

L &

of compassionate appointment case of Ms Lidaris

Syiemiong. wife of late Peter Lyngdoh, Ex-Inspector
of Customs and Central Excise. Shillong who expired
+ 3 + .

while on duty. It is also stated that for being

' eligible, to be appointed in the said post, the

gma% el Bdierma n-



jncumbent will have to have of Book Keeping
"ééé orof1C1ency in basic‘;coount keeping and
éngiiéﬁ.'ié ié énétherlsteted‘ln the said order
that consequent upon the above‘creation 1 (one)
- post of L, D.é;‘érom compeesionate apoointment guota
‘ls heneoy‘dlverted as ﬁnatchlng saving. . This

1

fdecieion of the eommlssioner of Central hxcise,

is highly 111ega1. contradtctory, arbitrary and
v1olative of the Government Pollcy. instruct;on and
'fnle; for compaseionete appointment as wellaa-s
this decision hes adversely affected the promotion
prospect of the present applicants.as well as other
similarly situated Employees, of Group 'D' category
who are waiting in the gue for long time for
promotion to the post of L.D.C. Therefore this
decision of the Commissioner issued under Establi-

shment Order No. 222/95 dated 17.7.95 be set aside

and quashed, -

A copy of the Establishment Order N0.222/95

dated 17.7.95 is enclosed as Annexure=4.

6.8 That Surprisingly respondent No. 4 is
further appointed as Library Assistant in the

scale of pay of R, 950-1500/~ vide Office Memorandum
No. 11/31/7/E.T.I11/90 dated 4.8.95 althougér;s not
having regquisite qualifioation for the post of

Library Assistant in the scale of ks. 950-1506/-.

'<;224Z@?k'C%(~A5é%9Wuﬂot/f



Moreover, one post of L.D.C. is diverted for

greation of the said post of Library Assistant in

the scale of pay of k. 950-1500/-, whereas, in
_the Establishment Order No. 222/95, it is also

stated that a supernumary post of Library Assistant -

is created, if the supernumary post is created in
‘that even£ there was no question of diversion of
lthe post of L.D.C, for supernumary post of Library
Assiatant. The order itself is eontradictory, and
the same is violative of policy, instruction/rule

- 0f Central Government for appointment of compassion=-
ate ground. Therefore the appointment of respondent
Noes 4 to the post of Library Assistant is liable

-to be set aside and quashed.

A copy of the appointment létter dated

4.,8,95 is enclosed as Annexure-s.

6.9 That the present applicants hereby make
it clear that they are not against the compassionate
appointment of respondeht No. 4 if the same is made

in accordance with rules but the present application

is made against the diversion of 1 post of L.D.Ce.

N ¢ + 1

whereby the promotion prospect of the present

applicants nave adversely affected, as a result of

M ‘4 DL B e 2.
diversion of 1 post of L.D.C. for creation of the

: ‘. E 2 S

post of lerary Assiatant to accommodate respondent

Lo E e -

No. 4 1nAviolation of all rules, regulation and

P S PR E - . o .



Ld

’

policy of decision for compassionate favouratisk app-
\ - .
otbtment, which already establishes malafide, favourtism.

on the part of the respondents.

4

Further, the applicants'beg to state that
the respondent No. 4 has already avalled two.years
of relaxation on compassionate appointment to the
post of L.D.C. therefore further two years of relaxa-
tion to the post of Library Assistant on compassionate
appointment cannot be extended in accordance with
rules. The action of the respondents is highly illegal

malafide, favourtism and unfair.

'

6.10 That the applicants beg to state that very -

3
recently Smt. Promila Narzary, wife of late Jyothi

Ranjan Narzary, Ex-Inspector of Customs and Central

Excise, who died while on_duty, was appointed in the

é

cadre of Group D with effect from 19.7.1995, as Smti
Promila Narzary, not having requisite qualification’
for appointment on compassionate ground in the cadre
of L.D.Co but she was not givea!a-ny opportunity in

 the cadre of Group C post like respondent No. 4.

Therefore it appears that further pest of Library

Agsistant, in the scale of Rs, 950-1500 diverting 1 .

post of L. D.C. is arbltrary. discrlminatory and

violative of rules of compassionate appointment as
such the appointment order dated 4.8.95 is liable to

be set a51de and quashed. / ’

o .Qa/m% (‘J/&&}Mﬂw
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6.11 That the rule for compassionate appointment

*

Cclearly states that on compassionate appointment
relevant recruitment rule must be followd, and the

+

educational qualification may be temporarily relaxed
for aperiod of two years, but if the candidate cannot

acquire the prescribed qualifacation then the service

3

‘must be terminated. The relevant rule of compassionate

appointment clearly states that the appointment on
P} )
relaxation of educational qualification on compassion-

ate ground can be made for a period of two years
t A ! ‘ .

On].Yo
Therefore it is quite clear that after a period of 2

years educational qualification cannot be relaxed for

3 .

compassionate appointment. but in the instant case,

%

to avoid the compa351onate appointment rule)laid down

by the Govt. in the case, of respondent No., 4 the
’ 14
respondent No. 2 very clearly created a post of
: : diverting.
Library Ass;stant ﬁxxnxxing one post of L.D.C, Without

¢ A% ¥ v ]

con31dering the far reaching adverse effect, in the

B} hd ’

matter of promotion prospect of the applicants who

3 »

are waiting for a very long time for promotion in

the cadre of L.D.C.

The applicant;beg to state that educational

4

qualification Cannot be relaxed for @ period of 3rd

. year as per rule for compassionate appointment but
the same'is v101ated in the instant case of compassion-
ate eppOintment. The authorities should have appointed
the respondent No 4 in the cadre of Grouwp *D* post

on compassionate ground, like Smt. Promila Narzary.

QMM A oS mam.
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6.12 That the applicant beg to state that when
supernurary pos£ of Library Assistant is created, then
the question of diverting 1 post of L.D.C. fortbhe same
does not arise. Therefore the eséablishmént order
dated 17.7.95 is contradictory itself but the same was
issued with'the inten?ion to favour the respondent No.4
\by the respondent No. 2, In this cohnection it may be-
stated that there is no fixed quota of compassionate
appointment, however, the appointment is made from
direct :écruitment quota even then the applicants

are adversely affgcted aé because proportionate
promotion quota of y.D;C. would also be reduced as a
result of diversiqn of 1 post of LeD.C. Therefore order
dated 17.7.95 be set agide~and quashed as because the
interest of the applicant has adversely affected.

6.13 This application is made bonafide and for the

’

cause of justice,

7. Reliefs prayed for
Under the facts and circumstances stated above
the applicants pray for the following reliefs 3

1. That the Establishment order No. 222/95
dated 17.7.95 (Annexure-4) be set aside

and quashed;

2. That the appointment order issued under
letter No.249/95 dt. 4.8.95 (Annexure-3)

be set aside and guashed.
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Oor

That the Hon?ble Tribunal be pleased

to declare that the diversion of 1 post

of L.D.C. for creation of the post of

L]

Library Assistant for appointment of'

. Respondent No. 4 for 3rd consecutive year

without having requisite qualification is
illegal and violative of compassionate

appointment scheme issued by the Govt. of

India.

Cost of the case

The above 'relief is prayed on the following -

amongst other

1.

3.

.GROUNDS =

For that the applicants are available and

ﬁaiting‘tor promotion to the post of L.D,C.

after passing the Prometion Examination.

AN
For that the illegal appointment of

respondent No. 4 for the 3rd consecutive

year without having requisite qualification

on compassionate ground in the cadre of .
éroup 'Ct post is nighly illegal and
aroifrary.

For that civersion of 1 post of L.D.C. for
creation ot tho post of Librafy Assistant

to accommodate respondent No. 4, have

' wl bl etz
indofiaiézz; reduced the total number of

vacant post of L.D.C.jthereby promotion

]
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’

prospect of the applicants also reduced

to the extent of 1 post.

3 1

4+ For that when supernumary post of

‘ Librarf Assistant is created-therefore

diversion of 1 post of L.D.C. is illegal.
5. For that the post‘of Library Assistant is
. analogous,to‘the post of L.D.C, and belong-
ed!to éronp 'ce category where Matricula-
'tion is essential educational qualifica-
~\‘tion but the respondent No. 4 could not
.acquire the same within a stipulated
period of 2 years as per rules. Therefore,
.further appointment to the post of
}'Library Assistant and further relaxation

. of two years for compassionate appoint-

ment is illegal.

6. ‘or that respondent No. 3 acted malafide
; by appo;nting respondent No. 4 for the
period of 3rd year Without having requie-

site educational qualification.

‘e . B roe '

Interim Reliefs prayed for.

LAr) . < 2 s . - ’
.

That the appointment order dated 4.8, 95

(Anneiure~3) issued in favour of respondent

No. 4 be stayed tlll disposal of this instant
application.'

R Y

sk b ik
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The above prayei}s made on the grounds
explained in para 7 of this application.
' 2 \ 4 -4 ¥
9. That the present applicants declare that

p i Is

- : they have not filed any other application before

any other Court or Tribunal on this subgect.

LB . v . . Vo LI S

10, That there is no any other rule/law save
LI LAY I é

‘ and except filing the application before this

Hon'ble Tribunal.

L3N

11. Particulars of the Postal Orders :

[
. =

1. Posta Order No. 8 3')/4 798
Yoo e Eo T Gy .
: 2, Date of Issue : 1%/i/g

-

3;w Issued.from

G.P.0., Guwahati

Ge é. O ¢+ Guwahati

"

4;' Payable at

12.  Index of documents are enclosed

d 3

13,  Enclosures

v o+ ey, P S

As per Index,

gWgZ A fosShmamn”
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I, Shri Ganesh Ch. Barman, Son of late
Bhﬁpeh.Chéndfé‘éarman,fésident of Guwahati do
hereby declare agd verify the statements made ih
paragraphs 1Ato 13 of this apélication are true to
- my knowledge. End belief, I have not suppressed any
material facts. I also declare that I have been

auvthorised by the other applzcants to sign thés

verificat;on.-

I sign this verification on this the- {1t} day
of August, 1995, |

Gaw&(i @ﬂ BRiynan

Place s Guwahati | SIGNATURE
Date ? ~8-9%)
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ANNEXURE =1

[} - ¥

CUSTOMS AND CENTRAL EXCISE : SHILIONG

4 S

ESTABLISHMENT ORDER NO, 249/92
DA'I‘ED, SHILLONG 'THE ‘3187 alGusT, 1992

[ ) 4 « - b F 1 L BE P » 4 1 t

Subject : Promotion Examination for Gr., D Officers
t.¢ .is . y..for promotion :to .the grade of. L‘D.C. held
ii« on-14th.& 15th, April, .1992, .

PRI P r T r, AR I e

The result of ‘the above mentioned Examin-
ation held:on.14th & 15th April'92 is declared as
t. undexr £.- a4y FIPE SO

1y -74 g

Note := (P) indicate paper in whlch the candldate
:¢ « .. st ;:+«4has passed L

(F) indicate paper in which the candxdate

F . Yoo ;has :failed
(a) indicate paper in which the candidate has
1+ .ijtabsent
(=) indicate paper passed in .the earlier
+-3 .-Examination., .. . ., .
M T . [} .
b Roll Noe ! Name " Papér
g v b I. I III (type Remarks
: . -test)
S R 3 4 5 6
.ot wenaSAshrd . U L
. 1 o . BeFoe Sohkhet " - F
i : ., , . .
' 2. " AJ/M.Kharbamon - - F
' 3) "'Motuir Rahman’ < - F
"' 4)''Lok 'Nath Deka® & F'e1
"' 5.° Jogen Moshahaty = . - ° ‘'p
'* 64''Mrioil ‘Barda P P F
' 17! 'D.BsLamd P P F
8. ''Sudam Ch.Dhar' = = ' F
o gy Ratan ‘Sengupta B p ' p Pass in all subjects
' 10. Kripeméy Das = < - P -do=-
“‘ 11, 'DebdsHish Chake - - P ~do-
e oo raborty - .
12, 'sankar Chakrae~ = = . P -do-
] Y borty B . i )
13. 'Riazul Hussain P P F

[ + ., N -
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ANNEXURE=- 1 (Contd.)
IR TEPRNS B I s
1 20 3 4 "5 6
14. Padma Kanta - - P Pass in all subjects
- Deka Barman ‘ - : I
15, D.P,Haokip P P p -do=
© 16, MiSnbll Singh P p P ' =do-
' 17. M.Mani Singh < - A ’
' 18, 's.I.singh  ° p p - ,
' 19, s.A!Singh < - A Passed in all subject,
20. Monu Gogoi - - FooT
. 21, Kailash Tewari - - P Passed in all subject
22, Shymal Kr, Dags - ¢  p Passed in all subject
23. Subhash Chak- - - P «do~-
Taborty
24. V.Thangzials A A A
- 25, Liladhar Saikia P P P Passed.in all'subjects
26. Sahabudding ah- P p P wd0= '
med =
27. Hemakanta Baruah - = P ~do=
28, Binod Changmai - - F
29, Naraiyan Kogyung « P Passedin all subjects
30, Deben Pathori - - F
31, Pradip Das A a a |
32. M.Rahaman P P P Passed in all subjects
33. S.Ch. Roy p P P " ~do-
34, Lohit Gogoi . - F
35, sarat Talukdar P P P Passed in all subjects
36. Ramen Kr.Das P P P " =doe :
37. Banamali Das’ - o P Passed in all subjects :
38, Khagen Baishya - P =do=~
39, Kushal Ch,Saikia = - F
40. Ajit Ch.Borsa - - F
41. P.K.Saiman - - F
42. Ranjan Kr.Das P P F
43, H.Bora - ' F F F
44, D.Basumatory - - F ‘ -
45. Umesh Ch.Bora - - P Passed in all subjects
46, Kamal Sogoi - - F
47, P P F

S

Baharul Islam
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ANNEXURE=1 (Contd.)

48. P.Kr. Nath . P P P Passed in all Subjects
49, Hazarat Ali P P P ~do-
50. Sitendra Ch.Roy P P F
52. Numal Ch.Sonowal - = P Passed in all subjects
53, Sarat Ch. - - F |
: Hazarika .
54, Bijoy Krishna = = F
Dep =
55. Torun Ch.Gogoi -~ = F
56+ Pulin Dehingia P P - F
57. Budheswar - = F
Dehingia :
58, Swapan Kr.Seal § P P . Passed in all subjects

¢ . T

84/= D.D.INGTY

. ADDITIONAL COLLECTOR ( P & V )
CUSTOMS . & CENTRAL EXCISE _:SHILLONG

LN I 4 i .~ i
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'ANNEXURE = 2

CUSTOMS AND CENTRAL EXCISE ¢ SHILLONG

' C. No. II(31)12/ET.II/93/

s

ect :

The result of the abové mentioned Examination

ESTABLISHMENT ORDER NO 144/94.
'DATED ' SHILLONG THE 16TH MAY 1994

+

Dated :-

+

Promotion Examination for Gr. D Officérs for
promotion to the grade of L.D.C. held on 20th
and 21st December 1993 =

Lk

Publishing of result reg :=

on 20th and 21st December, 1993 is declared as under ?Sld
Note :« (P) indicate paper in which the candidate has
— -Passed
(F) indicate paper in which the candidate has
... . failed, | '
(A) indicate paper in which the candidate has
. absent.
(~) indicate paper passed in the earlier
¥ --Examination,
Name of Name '0f Candidate Roll No. Paper Rémarks
y Division., .. «+ - .+ -~ « o .. I 11 I1I1I .
T 2 3 5 6 7
qus.Office B.F.Sohkhet - SHEX-I - P ‘
. ' ' A.M.Kharbamon _'sﬁzx-z' - P
“Matuir Rahman  SHEX-3 - P
""" Lok Nath Deka  SHEX=4 - P
. Jbgen Moshahary ééEx-S - P
"Mridul Barua  SHEX~6 - P
' D.B.Lama " sHEX-7 - P
(Bgartala)é‘ ‘Sﬁéam Ch Dhar éﬁsx-s - P
(Dibrugarh) Raizul Hussain = SHEX~9 - P
‘Surjya Kanta Das P P

@08

fa'\/’”)
%W

SHEX—lO

Gamgf\ CR- 5k o
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[RE S . :
e
I R teT 2°° 3 47 5 6 7 -
; 3 v ! B * . - ) 4 -ow r . .
) Imphal Y.Mani Singh SHEX=11 - = A
PR 2 N PRI S ’ _\!l‘»‘. ’ . o
SeI+Singh SHEX=12 - - P
. .":Q. P ) « .k I 1 .
‘Tinsukia Monu Gogoi SHEX=-23 «-' = F
-0 . . LI e b “: . | . ‘
Jorhat Binod Changmai SHEX=~14 - « F
» : ' M .-2~£‘ - B .
Digboi . Sarat Ch.Hazarika SHEX-15 - . = P
. L. - . . b + I Y I3 N '
Binoy Kr Deb SHEX=16 - = P
PO . » YR
Torun Ch.Gogoi SHEX-17 - = P
RN '
Pulin Dehmngia SHEX—18 - = A
R [ L SR I . f .
Jorhat Deben Pathori SHEX-19 - « P
te. b [ TR } -4 3 \ . .
| Prad;p Das samx-zo A A A
i 2 it ) AT . 1
Jorhat Lohit Gogoi ' SHEX=21 - = P
tvoe 4 NS S TR & TR EEEN] '
Tezpur P.K.Daimari SHEX=22 - = P
I I N K . 43 . ) .
. -Ranjan Kr. Das SHEX=-23 - - P
£ ¢ F 1 A W [ S N 4 [
D.Basumatory . SHEX=24 - = A
‘-'.:‘f Y I | 't e , . .
Kushal Ch. SaikiaSHEX=25 - - A
vyt T,y FEUEE R | :
Kamal Gogoi v SHEX=26 - - P
LI A P ety ! ‘
Budheswar " SHEX=27 - - P
+ Dehingia e ot _
R T ']
Hireswar Bora SHEX=-28 P P P
li-','i t ¢ - RN
R.R.Bora SHEX=-280 A A R
X N SN ke . : .
Ajit Ch.Bora SHEX=-30 - - P
. . # . LU L ) !
N ' Guwahati G. Ch Barman SHEX=-31 P P P
L .- . . [ e o d ¥
Silchar V.Thangziala SHEX-32 A A A .
A ’ ’ . 5 i - 8+ co ’
Dhubri ~Baharul Islam . SHEX=~33 - «- P .
P R A [T X RN : + '
Ranjit Kr.Barga- SHEX=34 P P p -
‘; Yary LN 1. § : .
P

' ' ‘sitendra Ch.Roy SHEX-SS - -
TR B L 2] . b 2N S '

Deputy .Collector( P -& V)
. /} . 1Customs .and «Central Excise Shillong
Y el

i t - i R PO

@ﬁ@gﬁ‘ |  . Qa/’u%@l\ oh o
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ANNEXURE -~ 2 (Contd.)

Ce.No. II(31)12/ET.II/93 Dated 3=

Copy fofWarded for information and necessary action to :
1. (The Assistant Collector, Customs and Central

Exercise, , . (all). Copy meant for

concerned candidates are enclosed for delivery.

2. Supdt.-{Hqrs), Customs and Central Excise, Sﬂillong.
Copy meant for concerned candidates are enclosed
for delivery, |

Al
Enclo : As above )

. Deputy Dollector (P&V)
Customs and Central Excise:Shillong
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ANNEXURE -3
CUSTOMS AND CENTRAL EXCISE :: SHILLONG

ESTABLISHMENT ORDER NO. 249/95

DATED, SHILLONG THE 4th ‘AuGUST, 1995

Subject : Termination of service of Smti.
Lidaris Syiemiong, L.D.C.

L4

As Smti. Lidaris Syiemiong, L.D.C. could not
- ' . ’ . : ‘
acquire the requisite educational qualification

within the stipulated period her service as L.D.C. is
hereby terminated with effect from 07.08,95 (E/N),

This issues in concurrence with Ministry's
communication F. Nos A=12012/25/94-Ad-IIT-B dated
29,04.05 -

S4/= J L NGILNELA |
) ADDITIONAL COMMISSIONER (P&v)
CUSTOMS AND CENTRAL EXCISE $ SHILLONG
C. No. II(31)7/ET-11/90 15406-11(a) dated 4.8,95
‘Copy for information and necessary action to 3

‘1. The Superintendent (Training Cell), Customs and
+ + Central Excise, Shillong. He is requested to
‘relieve Smti Lidaris Syiemiong, L.D.C. w.e.f.
107-08-95 (F/N) positively. Copy meant for Smti.
-Syiemiong is enclosed. ' :

2. smti. Lidaris Syiemiong, L.D.C.

3. COAQOQ/P.AQOZA;C.AOB’ CustOmQ and Central EXCise'
- . Shillong. - . , :

4. Confidential Branch of Hgrs. Office, Shillong.
5. Guard i‘ileo-

S&/= J.L.NGEEELA |
ADDITIONAL. COMMISSIONER (P&V)

Hyy& CUSTOMS AND CENTRAL EXCISE SHOLLONG

k N f s
G

.
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ANNEXURE = 4

CUSTOMS AND CENTRAL EXCISE ; SHILLONG

ESTABLISHMENT ORDER NO. 222/95
DATED SHILLONG THE 17th JULY, 95

1

. In exercise of powers vested vide Ministry's letter
NeNOo A~12012/45/90-AD~III-B dated 10.04 90, a superanume-

rary post of Library Assistant in the pay scale of Rs950- -
~20-1150-EB-25~1500 is hereby created in view of the extra-

" ordinary circumstances arising out of compassionate appoin-
" tment case of Ms. Lidaris Syiemiong, W/o late Peter Lyngdoh

Ex-Inspedtor of Customs and Central Excise,Shillong who
expired while on duty. For being eligible to be appointed
in thesaid post, the incumbent will have to have knowledge
ot book keeping and proficiency in basic account-keeping

and English.

Conseqaeni upon the above creation, 1(one) post of

- LeDeCe from compassionate-appointment quota is hereby

diverted as matcning savinge

Commissioner of Central Excise:Shillong
[

C. No. II{(31)7/ET.1I/90 14354=61/A Dated 17 JUL 1995
Copy forwardea for information and necessary action to @

1. Sri R.K.Mitra, Under Secretary. Section Ad.III.B. L
. Central Board of Excise & Customs, New Delhi.

2, ° The PQA.O./C.AOO.‘ of quSQOffice‘ ‘Shillongo

3. ’° The A.C.A.0(accts) ‘of Hqrs. Office,shillong

4, ' The’ Super;ntendent(Trainlng Cell) of qus. Office,
. Shillong. -

5, '~ Ms. Lidaris Syiemiong. |

6. GBeneéral Sécretary, Gr.'C' Executive Officers*

. - Association/Gr.'C! Ministerial Offlcers' Association
" Group - 'D' Officers’ Associatlon, Shillong.

7. ) r(3u.ar'd Fileo !
‘83/~ EVA M.R.HYNNIEWTA

DEPUTY COMMISSIONER ( P & V ) oL
CUSTOMS AND CENTRAL EXCISE 3 SHILLONG

\

A
b |
C:;2514419%é< CiﬂU‘ﬁbﬁ§£W¢Aru~
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ANNEXURE =5

OFFICE OF THE COLLECTOR OF CUSTOMS AND
) '"CENTRAL EXCISE : SHIELONG
i t oy e .

CeNoe. 11/3 1/7/ET. II/QO Dated 4.8,1995

With reference to his/her application/interview/
recommendation of the Staff Selection Commission

"Shri/smti Lidaris Syiemiong is hereby ottered a

temporary post of Library Assistant in the scale
of pay ke 950-20-1150-EB=25-1500 plus the usual
allowan¢es as sanctionéd‘By ‘the Govérnment of India.
‘His/her appointment will be subJect to the follwoing

terms and ‘conditions, ’ I -

M T T T

i. ' The appointment is purely temporary and will
 Pe governed by the C.CsS.(T.S.) Rules 1965 and
‘is llable to termination without assignlng any

'feason under Rules 5.
PR - .
ii,. He/She will be on probation for period of two

‘yéars ‘which may however be extended at the
discretion of’ the appointing authority.

iii., He/She will have to comply with requirements of
the C.C. S.(Conduct) Rules, 1964 and the plural
Marrlage Act. All Rules or ‘Orders already in
"existarcé or issued from time to time regariding
attendance duties discipline, conditions of ,
'*'service etd. will automatically be applicable to

hWherg ’ S b ’
ot

j+

LA

iv. He/She must be willing to serve any where with-

" 'in the’ Jurisdictlon of this Collectorate.
if

Ve He/She should give a declaratlon of his/her town
' for 'thé purpose of ‘LeT.C. ‘within 6 (six) months
' from ‘the daté of entry ih'td service.
vi:‘ He/éhe should pa;s éﬁe'prescribed Departmental
i Examination within two ' years of his/her appoint-
*'* ment failure 'to which may lead to hés/her service
being terminated. ‘

P U B B

Crawssh Ch- foidosse



vii.

!

3

viii,

ix.’

Xe

Xie

a)

b)

Xidie

'in all respect.

«

_ v
“225 ANNEXURE = 5 (Contd.))

That the seniority of the candidate of direct
‘recruit visea-vis promotees 'will ‘be assigned
according to the Instruction issued by the
Ministry from time to time.

Hia/her retention in service in future subject
'to ‘his/heér 'being found suitablé for Govt. service

’

His/hef aﬁpointment is ‘subject to the production

of medical ‘certificdte of Fitness from the Civil
Surgeon/Assistant Surgeon in case of Group*'D*
‘staff only and subject ‘to his/her taking an oath
"‘of allegiance to ‘the Constitution of India.

1

He/She is liable to Transfer/Posting within the

Collectorate to which he/she is nominated and

under no chrcumstance/his/her request for transfer
to any other Collectorate will be entertained.

Applicable to candidates appointed on compassionate
ground. ‘

The appointment is purely provisional subject to
satisfactory Police Verification Report.

The educetional qualificatdéon hae been relaxed as
a special case. He/She has to acquire -requisite
educational qualification viz. class
within two years from the date of appointment.

He/She should acquire the requisite speed in type
writing as failure to pass the type writing test
will debar him her from drawing increments in

the pay scale and he/she will notbe entitled to
the confirmation.

Applicable to candidates claiming to be belonging
the Scheduled Castee/Scheduled Tribes :

"The appointment is provisional and is subject to
the caste/trbbe certificate being verified through
the proper channels and if the verification reveal

| QM.ZM ‘@fﬂl Ptk nidn
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ANNEXURE=5 (Contd.)

, 1 LI S Y

"that the claim to belong to SC/ST, as the
i - Case-may be, is false, .the.services will be out
. prejudical such further action as may be- taken
1« . under the provisions.of the Indian Penal Code
o for production of false Certificates

r b - 4 LN ERR S s

2. I1f the offer is accepted by him/her, ‘he/she
' * should report £or ‘duty to the Additional Commissioner
"' "of Customis ‘& Céntral Excisé, Shillong immediately, but
'in'ady case not later than 15 (fifteen) days from the
date ‘of réceipt ‘'of this Offér. 'If he/she fails to do so,
‘the offer of appointment will be treated as cancelled.

x4

3. ' He/She should submit the following documents
alongwith him/her joining report. ‘

ie The Medical fitness certificite in the form

o éﬁéléséd'dbtainablé from the 'Civil Surgeon/
'© Assistant Surgeon 'on produétion of the ‘enclosed

latter’ to ‘him/her. ' ' ”
P g [ . tos s

di, The original Matriculartion Certificate and

P ' othér Cértificate in ‘support ‘of age.educational

*

’ qualiflcation éte, ’

iii:' .If he/she claims to be member of SC/ST, he/she
‘" 'should'submit the original certificatés in o
' support of his/her statement mehtioned in the
" éncdlosed from duly signed by any of the following
'Officers. ' ot

a. District Magistrate/Additional District Magistra=-
: te/Collector/Deputy Commissioner/Additional Dy.
‘Commissioner/Dy. Collector/Ist Class Stipendary

~ Magistrate/Sub~Divisional Magistrate/Taluka
Magistrate/Executive Magistrate Extra Assistant
Commissioner; .

b, Chief Presidency Magistrate/Additional Chief
Presidency Magistrate/Presidency Magistrate.

&/& Ce Revenue Officer not below the rank of Tehsildar,
b

Gk A oliman
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L}

d. Sub~Divisional Officer of the area where the
candidates and or his family normally resides

iv. Two certificate of character in the enclosed form
not more than three month old from two gazetted Officer.
One of the Certificates should be attested by the Pistric#
Magistrate or Sub-Divisional District Magistrate or

their superior Officer. ‘ .

ve & A declaration in form enclosed regarding marriage.

vi.  No Objection Certificates from his/her previous

empléyer and release order foom his/her employer accep=-
ting his/her resignation from that service.

vii. Attenstation form in triplicate duly filled ini

viii. Employment Exchange Registration Card in origi-
nal. o ‘

4, No Travelling or other allowances will be
paid to him/her for obtaining the Medical or other
Certificates, '

\

SG/= J.L.NGILNEIA
ADDITIONAL COMMISSIONER (P&V)
CUSTOMS & CENTRAL EXCISE : SHILLONG

To

C.No. II(31)7/ET I1/90 Dated
Copy forwatded to the Assistant Collector Customs and

. Central Excise, for information & Necessary actiond

A copy of the joining report alongwith an attested copwm
of each certificate showing his/her age, educational
qualification and caste Employment Exchange Registration
Card (in original) etc¢c. may please be sent to this office
immeaiately after his/her joining.

! He should obtain'the oath of allegiance from the
official and entry to this effect should also be made in
the Service Bool, _

‘2o Copy to “the personal file,

-

S4/= J.L.NEILNEIA
ADDITIONAL COMMISSIONER (P & V)
CUSTOMS & CENTRAL EXCISE:: SHILLONG

- J C’mz% Cl o



